FORM B

PuBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF TRIMURTI CORNS AGRO
FOODS PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS
1. | Name of corporate debtor Trimurti Corns Agro Foods Private
Limited
2. | Date of incorporation of corporate debtor 03-08-2007
3. | Authority under which corporate debtor is RoC — Pune
incorporated / registered
4. Corporate Identity No. / Limited Liability U01122PN2007PTC130527
Identification No. of corporate debtor
5. | Address of the registered office and principal | Gat No. 987, At Perne Phata Taluka
office (if any) of corporate debtor Haveli, Dist Pune — 412 216
6. | Date of closure of Insolvency Resolution 24-03-2023
Process
7. | Liquidation commencement date of corporate | Order pronounced on: 06-10-2023
debtor Order received on: 09-10-2023
8. | Name and registration number of the CA Harshad Despande
insolvency professional acting as liquidator IBBI/IPA-001/1P-P00166/2017-
18/10335
9. | Address and e-mail of the liquidator, as ‘81?]3 it Kulr\lnar KMlIIennlgm,
istered with the Board ivatirtha Nagar Kaman, Opp
registered wi ¢ Boar Krishna Hospital, Paud Road,
Kothrud
Pune — 411 038
harshad de@hotmail.com
10. | Address and e-mail to be used for 2?13 . Kulr\lnar KMlIIenm(l;m,
correspondence with the liquidator vatirtha - Nagar - Kaman, Opp
P a Krishna Hospital, Paud Road,
Kothrud
Pune — 411 038
liquidation.trimurti@gmail.com
11. | Last date for submission of claims 08-11-2023

Notice is hereby given that the National Company Law Tribunal, Mumbai has orderedthe
commencement of liquidation of the Trimurti Corns Agro Foods Private Limited on 9"
October 2023.

The stakeholders of Trimurti Corns Agro Foods Private Limited are hereby called upon to submit
their claims with proof on or before 8" November 2023, to the liquidator at the address mentioned
against Item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator
Date and place:

: CMA Harshad Despande
: 11" October 2023 and Pune


mailto:harshad_de@hotmail.com
mailto:liquidation.trimurti@gmail.com
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PUBLIC NOTICE

GOVERNMENT OF TAMIL NADU

3 m———
mmu NADU INFRASTRUCTURE DEVELOPMENT BOARD RAMLLE wHodIT faifies SJVN Limited

(i G vl [RArgE Wew RN @) e S
(A Joint Venture of Govt. of India & Govt. of H.P.)
CIN: L4101 HP198EGOID0E409

NATHPA JHAKRI HYDRO POWER STATION

AMENDMENT-I
The follwing amendment is hereby made in the bidding documeant of
“Package (P)-311(0&M)/2023 - Supply of Hard Coating Powder for
HVOF Thermal Spray Process of the NJHPS, SJVN Ltd. Jhakri”. For
details, please visit websites www.sjvn.nic.in, https. letender.sjyn.co.in &

FORM NO: URC-2
Advertisement giving notice about
registration under Part 1 of Chapler
XX1 of the Act

[Pursuant to Section 374(b) of the
Companies Act, 2013 and Rule 4{1)

of the Companies (Authorized to

Register) Rules, 2014]

Steel Limited

CIN : L27102MH1994PLC152925
Regd. Office: JSW Centre, Bandra-Kurla Complex, Bandra (E), Mumbai - 400 051.
Tel.: 022-4286 1000 Fax: 022-4286 3000 Email: jswsl.investor@jsw.in Website: www.jsw.in

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the Share Certificates in respect of the following Equity Shares have
been reported to be lost/misplaced and the Shareholders thereof have applied for duplicate Share
Certificates in lieu thereof.

3rd floor, CMDA Building Tower-ll, Thalamuthu-Matarajan Maaligai',

MNo.1, Gandhi Irwin Read, Egmere, Chennai - 600 008. Phone: 044-28504 366/
28550155/255/355/455; E-mail:infracell@tnidb.org Website: www.tnidb.tn.gov.in
INVITATION FOR PROPOSAL
B s : _ Preparation of a Detailed Project Report for a Wetland Conservation Centre at
1. Molice 15 hereby qgiven thal in 2 : 2
nursuance of sub-section (2) of Pallikaranai, Chennai

section 366 of the Companies Act, 1. The Chief Executive Officer, Tamil Nadu Infrastructure Development Board invites
2013, an application iz proposed to

: : : Share-Certificates———— WWW.Bprocune. gov.in i-
_t.et mggre, aft'e': I|I'.E5n_ -::.Iaj,'5f h?hr-;;uf proposal frpm consultants fgr Prepgratlﬂn nfla Detailed Project Report for a Wetland . N ! Cercte Diatinctive —No:of S R A
DL Dewre. - SiB.- eXpiry. " OF “ My Conservation Centre at Pallikaranai, Chennai. ~ Nofs) From———To——{-Shares . Py LT yT—
days hereinafter, o the Registrar : | I &) | Last Date & Time for availability/ 19.10.2023 at 12:00 H
at Central Registration Centra, 2. Request for Proposal (RfP) may be downloaded from the websites [ IOTVAT T ' downloading of Bid Documents
i FE.E_ laes at | | 1 i : . . . . : . JSWO0319567 Wﬁ%ﬁ—%ﬁ&—%ﬂ%ﬁ—%ﬁ%ﬁﬁﬁ—#@%— 3 =T
I_I::nrpcIIaII:LEfIF;:I:I,|1gﬂ?,nplg?ﬁIIII§-$- https:/itntenders.gov.in/nicgep/app and https:/itnidb.tn.gov.in/en/. The Bid SNOT14456 I-KAMLESH-GHITKARA |- 2680679 | 2413980121 2413062120 2000 b) | Last Date & Time for submission 20,10.2023 at 13:00 Hrs.
8. Sector-5, IMT Manesar, Districl Security amount of Rs.50,000/- is to be paid through e-procurement portal. JSWO714475 | KAMLESH CHITKARA | 2597437 | 23969374211 23969382901 870 | __| of Bid Documents N ——
Gurgaon, Haryana-122050, that 3. A pre-bid meeting for the prospective applicants is scheduled on 20.10.2023 at JSW0443622 | NIKHIL AGARWAL | 2437977 | 2380617481/ 2380618480 1000 ¢) | The techno-commercial bid opening | 20.10.2023 at 14:00 Hrs.
JAYDEV CHEMICAL INDUSTRIES, ' o GIRISH AGARWAL All
; : 5 [ | other terms & Conditions remain unchanged.
may be registered under Part 1 of 11:00 Hours. JSWO714510+ MANISH MITTAL 12692321 2415456251 -2415460250( 2000 2
Eg?gIQJER};I fg;m;;‘;mﬁm'&%mﬁ'; 4. F'mpu.gals g-:.mplete in all respect must be submitted online mrﬂugh the | JSWO0722067 - ZAIDABHNIZAL LADI I 2590507 2396151851i 2396152850+—1000 DF:- and l:l:ﬂhﬂhﬂlf ufpi'::ﬁ:tc‘:'
. . [ . .

iy : B ; |-JSW0300366--SUSHILA GUPTA —2439563-2380778021 2380780200} 2160 y. General Manager, p

ares . . e-Procurement Process as SﬁEﬂIﬁEd in the RFP on or before 15.00 Hours on L SWO720696 - SUNILHARDIKAR | 55795711 9394649731 93946207361 —1606 i NJHPS, SJVN Ltd., Jhakri, Distt. Shimla, H.P. - 1?22“1J

. The Principal objects of the 09.11.2023. I | I
30441763 DANIEL PLAMOOTTH VARGHESE 2658366 |

Proposed Company are, To carry on

240890994 1] i#&&@ﬂﬂﬂ@-ﬂ-&@-l

All other details are available in the Request for Proposal (RiP).
DIPR/SS25/TENDER/2023 Chief Executive Officer, TNIDB

in India and abroad, the business as 5.
manufaciurers, producers, refiners,
deabers, distributors, traders, imporers,

Any person who has a claim on the above Share Certlflcates is requested to contact the Company
at its Registered office within 15 days, failing which the Company will proceed to issue duplicate

doter &b Canara Bank £\

exporters, retailers, stockists, certificates.

consignees, buyers, or sellers of Place : Mumbai RA fifEdz syndicate _

chemical products of every nature Date : 10-10-2023 For JSW Steel Limited FORT MAIN B : 26 A, Sir P. M. Road, Syndicate Bank
and description, and compounds, Sd/- Building, Fort, Mumbai - 400001, Maharashtra.

UNION QUALITY PLASTICS LIMITED )

Registered Office : 209/A, Shyam Kamal B. CHS Ltd., Agarwal Market,
Tejpal Road, Vile Parle East, Mumbai, Maharashira - 4000357,
E-mail : cs.uqpl@gmail.com | Ph: 022-26100367/8 | CIN: L25209MH1984PLC033595

intermadiates, derivatives, and
byproducts thereof and products to
be made therefrom including but not
timited fo, Speciaity Chemecals and

Lancy Varghese
Company Secretary

-‘1- Part of O. P Jindal Group
[ B0

Bank, Fort Main Branch, Mumbai appointed under the Securitisation and

Process Intermediaies afc. ToT-IT A= Reconstruction of Financial Assets and Enforcement of Security Interest Act

: ~audi i FORM B Y ’

3. A copy of the draft Memorandum Statement of un-audited Financial Results for the Quarter ended 30th June, 2023 PUBLIC ANNOUNCEMENT 2002 (hereinafter referred as “the Act”) and in exercise of Powers conferred

of Assoclation and Aricles of (Rs.In Lakhs) (Regulation 12 of the Insolvency and Bankruptcy Board of India under Section 13 (12) read with the Security Interest (Enforcement) Rules

Association of the Proposed Quarter | Quarter Quartar Year (Liquidation Process) Regulations, 2016) 2002, issued a demand notice dated 31.05.2022 calling upon the Borrower.

Company may be IﬂSFﬂEjI!EﬂI at the 5. Pt ended ended ended ended FOR THE ATTENTION OF THE STAKEHOLDERS OF Mortgagor Mr. Sudham Vitthal Harake, Flat No. 303, 3" Floor, Building No

':IIIfEI:E of the I:':IITIFIEI-I}' at: 401, 4h H";Ir Eumﬂ-za | 3'1 fngng muﬁfzuzz 3"“]-.“2023 TRIMURTI CORNS AGRO FOODS PRIVATE LIMITED N/2, Pavan Putra ReSIdency, VIIIage Kthar, RajaIaXmI Compound, Bhiwand

gI‘ﬁ; : Ei'k [gédh;r-%;u'egf ur}ﬂuhrgigr' (Un-audited)) (Audited) |{Un-audited) {Audited) nd PARTICULARS DETAILS - 421302, Thane District to repay the amount mentioned in the notice being

Maharashira- 400 028, ' 1 | Total income from aperations 0| 431 | 0.05 8.73 1. Name of corporate debtor fimurti Corns Agro F0ods Frivate Limited Rs. 33,85,679.91 (Rupees Thirty Three Lac Eighty Five Thousand Six

4. Nofice is hereby given that any 2 | Met profit before tax (7.11) (57.44) (21.76) | (187.45) 2| Date of incorporation of corporate debtor | 03-08-2007 Hundred Seventy Nine & Paise Ninety One Only) plus interest due and
person objecting to this application 3 | Met profit after tax (?_11_] [57.87) (22.21) (189.24) 3] Authority under which corporate debtor is| RoC — Pune other costs within 60 days from the date of receipt of said notice.

may communicate their objection 4 | Tolal Comprehaensive income for the penod (7.11) {57.87) (22.21) | (189.24) incorporatediregistered The Borrower/Mortgager having failed to repay the amount, notice is herebyf

in writing to the Registrar at Central 5 | Paid up capital G52 64 g02.64 602.64 692 64 Cororate identity number / Timited iabilit given to the Borrower/Mortgagor and the public in general that the undersigned

IIII?EIEIISUIEIIDIHEEE”II?@IE%%I# .:IIIIEIEII & | Eamings per share of Rs 10/- each . o 4 idenptity numbercII‘corporate debtor Y| LOM2ZPN007PTCA3027 has taken possession of the property described herein below in exercise of

e .nu f E_?Frgr ISqunr—ﬁ II-..1'E" 1. E-.?.sm {0.01) [0.84) (0.3 1273 5] Address of the registered office and principal|Gat No. 987, At Peme Phata Taluka powers conferred op him/her uncIer Sfctlon 13(4) of the said Act read with

' 2. Diluted office (if any) of corporate debtor Haveli, Dist Pune — 412 216 Rule 8 & 9 of the said Rules on this 05™ day of October of the Year 2023.

Manezar, District Gurgaon, Haryana
- 122050, within twenty-one days

The Borrower/Mortgagor in particular and the public in general is hereby

Note: ' i -03-
6 Date of closure ofnsolvency resoluion process | 24-03-2023 cautioned not to deal with the property and any dealings with the property

Krishna Hospital, Paud Road,Kothrud Pune - 411 038
liquidation.trimurti@gmail.com

11| Last date for submission of claims 08-11-2023

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the|
commencement of liquidation of the Trimurti Corns Agro Foods Private Limited on 9 th
October2023.

The stakeholders of Trimurti Corns Agro Foods Private Limited are hereby called upon to submi
their claims with proof on or before 8 th November 2023, to the liquidator at the address
mentioned Against ltem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other

Place : Hyderabad correspondence with the Liquidator

Date : 140872023

Managing Director

Manisha Kulkami, Ameya Kulkarni,
DIN: 07678735

Partners

Residency, Village Kalhar, Rajalaxmi Compound, Opposite Sai Pooja Hotel
Kalhar, Bhiwandi — 421302, District Thane. Property is in the name of Owner :-
Mr. Sudham Vitthal Harake with an extent of 699 Sq.Ft. (Carpet Area).
Bounded By : Site/ Apartment Boundaries :- North : Road, East : Galg
No. N/1, South : Jai Mata Di Compound, West : Godown.

Date : 05.10.2023
Place : Mumbai

y icati i 1. The un-audited results of the company for the quarter ended 307 Jung, 2023 have been approved by the Board —

Eg;;hﬁ,iﬂ?t: E%nglighﬁaéla:ug:: of Direclors at ts meeting held uﬁgﬁnt 14, 3?,23 - i ! 71 Liquidation commencement date Order pronounced on: 06-10-2023 will be subject to the charge of the Canara Bank, Fort Main Branch, Mumba
at: 401, 4" Floor, 118, Dr. M.B. Raut 2. The above is an extract of detailed un-audited results fled with stock exchange under Regulation 33 of the of corporate debtor Order received on: 09-10-2023 for an amount of Rs. 33,85,679.91 (Rupees Thirty Three Lac Eighty Five
Marg, Shivaji Park, Dadar West, SEB! (Listing Obligations and Disclosure requirements) Regulations, 2015. The full farmat of the un-audited 8] Name and registration number of the CMA Harshad Despande Thousand Six Hundred Seventy Nine & Paise Ninety One Only) and
Date: I-I'-II:I'EI:IEE' 3 HESUI[E fﬂ[ QUEI'IEF EI‘I‘dEd 3l:|‘ -.II.II-IE'.EI]EIH End :]IJ:| .I'-J:I-IE.EI:'EE e ':Uml:lIIEI-II:-'E-' 'l'ﬂtI-I |ndiaﬂ. _Iﬁlmuun-iing 9. Address and e-mail 0f the 403, Kumar MIIIennIUm,ShIVGtInha Nagar Kaman, Opp The BorrOWerlS attention IS.InVIted I.:O Provisions of Sub section {8} of section

Place: Mumbai Sd Standards (Ind As) notified by Ministry of Corporate Affairs By and e behal¥ of s Biand liquidator, as registered with Board Krishna Hospital, Paud Road,Kothrud Pune - 411 038‘ 13 of the ACtIDInErSegI:I):fI;:'?:gnllegl\:allIlelIiIIIIeC;%rAegle.eEmPtIlIleOS:ég:'dYasset

1 harshad_de@hotmail.com

JAYDEV CHEMICAL INDUSTRIES Sd/- , —— — All that part and parcel of Flat constructed on land situated in Survey No
Saniay Kulkari, Jeethendra Singh Goud 10| Address and e-mail to be used for 403, Kumar Millennium, Shivatirtha Nagar Kaman, Opp‘ 6, Hissa No. 10, Flat No. 302, 3¢ Floor, Building No. N/2, Pavan Putra

This advertizement is for information purpozes only and does not conslitute an offer or an invitation or a recommendation to purchaze, to hold or sell securities. This
is not an announcement for the ofler document. All capitalized terms used herein and not defined herein shall have the meaning assigned lo them in the letter of offer
dated 05" September, 2023 the "Letter of Offer” or ("LOF") filed with the National Stock Exchange of India Limited (“NSE"), BSE Limited ("BSE") and the Securilies
and Exchange Board of India ("SEBI™).

Sd/
Authorised Officer, Canara BanK

creditors may submit the claims with the proof in person, by post or by electronic means,
Submission of false or misleading proof of claims shall attract penalties. NOTICE
Name and signature of liquidator : CMA Harshad Despande Notice 1s hereby given the certificate(s) for the under mentioned
Date and place: : 11th October 2023 and Pune equity shares of the company have been lost/missplaced & holders
[GI N- L15510MH2013PLC249458) purchaser(s) of the said equity shares have applied to the company for
issue of duplicate share certificates. Any person who has a claim in
Our Company was incorporated as “Nakoda Group of Industries Private Limited” at Nagpur, Maharashtra as a Private Limited Company under the provision of Companias EVERGREEN TEXTILES LIMITED respect of the said shares should lodge the same with the company at
Act, 1956 vide Certificate of Incorporation dated October 22, 2013 issued by the Registrar of Companies, Maharashtra, Mumbai. On July 18, 2016 our Company acquired CINNO.: L1T120MH1985PLCO3TES2 the Registered Office within 21 days from the date of this notice. Else
the business of proprietorship concerns of our promoter Mr. Pravin Kumar Choudhary viz. M/s. Navkar Processors through Takeover agreement. Consequently, business of Regd. Office : Office No. 144, 14th Floor, Atianta Building Plot No 20%, the Company will proceed to issue duplicate share certificates to the
this proprietorship firm was merged into our company. Subsequently our Company was converted into a public limited company purstant to special resolution passed by Jamnalal Bajaj Road, Nariman Point Mumbai - 400021, Maharashra, aforesa1d applicants without any further intimation.
the members in Extraordinary general meeting held on January 19, 2017 and the name of our Company was changed to “Nakoda Group of Industries Limited” vide a Frash co o TaERLEE FABNGID L 220avan] : 1 S-T Folio no. | Certificate] Dist.From | Dist.To | NO. Of
Certificate of Incorporation datad February 06, 2017, issued by Registrar of Companies, Maharashtra Mumbai. The Corporate identification Number (CIN) of the Company is 'F'” ' NO. No. Shares
L15510MH2013PLC249458. For further details please refer to the section titted " General Information” beginning on page 46 of the Letter of offer. IR ; e
p WATINmG On pag FOR THE QUARTER ENDED 30TH SEPT, 2023 1 | 043590120 844907 21426702 | 21426751 | 50
Registered Office: 239, Bagad Ganj, Nagpur — 440008, Maharashtra, India; Tel: +91-07122778824, Ema_ul: mfu-ﬁ_rnakﬂdas com, Website: www.nakodas. com Rs. in Lakhs (Except figures of EPS) 2 8113539 | 75262499 | 75262508 10
Contact Person: Mr. Sagar Daa, Company Secretary and Compliance Officer Quarter | HaifYear | Quarter 3 8113539 | 79171801 | 79171820 | 20
PROMOTERS OF OUR COMPANY: MR. PRAVIN NAVALCHAND CHOUDHARY AND MR. JAYESH CHOUDHARY G Ended | Ended | Ended 1 113539 | 83556333 1 83556343 | 20
IS 30-09-2023 | 30-09-2023 | 30-09-2022
Sy — ' 4 6 9202350 26791073 26791073 1
ISSUE OF 15,90,642 EQUITY SHARES OF FACE VALUE OF RS. 10 EACH (“EQUITY SHARES”) OF NAKODA GROUP OF INDUSTRIES LIMITED ("NGIL” OR THE 3 R e ey | PR MD - Al e
“COMPANY™ OR THE “ISSUER") FOR CASH AT A PRICE OF RS. 40 PER EQUITY SHARE (INCLUDING PREMIUM OF RS. 30 PER EQUITY SHARE) (“ISSUE PRICE™) FOR Exoanfional amef.u rE;L,M ek iIems] 1331 20,91 16801
AN AGGREGATE AMOUNT NOT EXCEEDING RS. 636.26 LACS TO THE ELIGIBLE EQUITY SHAREHOLDERS ON RIGHTS BASIS IN THE RATIO OF 1 (ONE) EQUITY SHARE 1 |Net PIII-.;;.ﬁt | 'Lc:rsls'- far the }Eri[:I:It-Eque EH . : s 8 9202350 51521010 51521011 2
FOR EVERY T (SEVEN) EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, I.E., 05™ SEPTEMBER, 2023 (THE "ISSUE"). THE (after EmeIpI;i:ur s n:l-'anI it s a3 5874 (5.82) 9 0202350 | 81830583 | 81830594 12
ISSUE PRICE IS 4 TIMES OF FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED “TERMS OF THE ISSUE" ON PAGE 151 4 |Net Profit | fLos & for thie period.ail E?;:ﬂ'l o ' ' ' 10 9502350 | 82460821 | 82460824 7
Ot LOmprengnsme ICome for e penc
BASIS OF ALLOTMENT oorpeing e Tor i period (aier ) e 12 9202350 | 103045305 | 103045324 | 20
The Board of Directors of our Company thanks all its shareholders and investors for their responsa to the Company's Rights Issue of Equity Shares, which opened for Other Comprehensive Income (after tax) 313 58.73 (5.82) 13 9280891 | 48792573 | 48792582 | 10
subscription on Monday, September 18, 2023 and closed on Wednesday, September 27, 2023 and the last date for On Market Renunciation of Rights Entitlemants was & |Pakd up Equity Share Capital 48000 (  480.00 [ 480.00 14 9280891 | 77412309 | 77412328 20
Friday, September 22, 2023. Qut of the total 842 Apphcations for 23,28,817 Rights Equity Shares, 521 Applications for 1,01,235 Rights Equity Shares were rejected on T |Reserves (excluding Revaluation Reserves as 15 97280891 77412329 | 77412348 20
grounds of “technical reasons™ as disclosed in the Letter of Offer. The tofal numbers of valid applications were 321 for 22,118,154 Rights Equity Shares, which was 139.45% shown in the Balance sheet of previous year)
of the number of Rights Equity Shares allotted under the Issue. Our Company in consultation with Registrar to the Issue and National Stock Exchange of India Limited & |Earnings per share { of Rs 100 each | e 16 11381850 | 204918543 | 204918592 | 50
{(*NSE"), the Designated Stock Exchange on October D6, 2023, approved the allotment of 15,90,642 fulky paid -up Rights Equity Shares to the successful applicants, In the (for Continuing & Discontinuing Operations) 17 11625969 | 210355523 | 210355572 | 50
Issu@, no Rights Equity Shares_ have been kept in abeyance. All valid app;icati_uns have been considared for allotment fz? gIIﬁI;:II IIIIII'II:I:;I ggg : gg IEIEI 13 11643261 | 210963798 | 210963847 | 50
1. The hreak -up of valid applications received through ASBA (after Technical Rejections) is given below: "m_uEJS . J : : 19 11761453 | 215214829 | 215214878 | 50
Number of valid Number of Rights Equity | Number of Rights Equity Shares Allotled - Number of Rights = < , : ; 20 12267324 | 253930297 | 253930346 50
Applicants applications received | Shares Allotted -against | Against valid additional shares (including Equity Shares ¥ The s resulls werareviswed by she sudi comnifes and spproved oy Ine Board of
Entitlement (A) fractional shares accepted) (B) Allotted - (A+B) Directors alit's meeting held on Sih Oclober 2023, 24 66726395 | 6881881863 6881882962 1100
. 2. The above is an extract of the detailed format of Quarterly | Yearly Financial Resulis Total 1550
Eligible Equity Shareholders 281 I 584974 5,75,851 11,60,825 filed with Stock Exchangs under Regulation 33 of the SEBI (Listing Obligations and
Aenouncess 40 420817 0 4,29 817 Disclosure Requirements) Requiations, 2015, The full format of these Financial Name of shareholder(s) Name & Registered Office
ey Results (Standalone) are available on the Stock Exchange websites, JAYPRAKASH Address of the Company :
i Je] L Lol L | PhME www bseindia com and on the Company's website www evergreentexties in POONAMCHAND SURANA  Reliance Industries Limited,
2. Information regarding applications received: F 76 /83, PLOT NO.2, PRASANNA Maker Chambers 1V, 3rd Floor.
or EVERGREEN TEXTILES LIMITED ’ ’ . S -
Applications Received Equity Shares Applied for Equity Shares Aliotted Sdl- BUNGLOW, MUKUND SOC, 222, Nariman Point, Mumbai
MY Number % Number | Vale(inRs)| % Number | Value (Infs)| % (MANJUNATH DAMODAR SHANBHAG)| | MUKUND RAGAR. PUNE- 400021
- - - : - Place : Mumbal MANAGING DIRECTOR| | *!1037(MAHARASHTRA)
Eligible Equity Shareholdars BO2 95.25% 1290859 | 5,16,34,360 55.43% 1160825 | 46433000 | 7298% Bictm - 6 Oct 2023 DIN- (4080256
Renouncees 40 4.75% 10,37.958 4,15,18,320 44 .57% 4,29817 1,71,92680 | 27.02% : :
Total 842 100.00% 2328817 | 9,31,52,680 | 100.00% 1590642 | 63625680 | 100.00% HERO FINCORP LIMITED Form No. URC-2

Advertisement giving notice about registration under Par | of Chapter XXI [Pursuant to |
Regd. Office: 34, Community Centre, Basant Lok, Vasant Vihar, seciion 374(b) of the companies Act, 2013 and rule 4(1) of the companies | Authorised o}
H New Delhi-110057 Registerad) Rules, 2014] |
HeroFinCorp. Phone: 011-8048 7150, Fax: 011-4948 7197, 011-4948 7198 1. Motice iz heraby given that in pursuance of sub-zection (2] of section 386 of the |
Emall: litigation@herofincorp.com, Website: www.herofincorp.com Companies Act, 2013, an applcation has been made fo the Registrar of Companies at |

POSSESSION NOTICE [(Appendix IV) Rule 8{3)] Mumbai and Cantral Ragistration Centre, Ministry of Corporate Affairs that Mis. NPP |

Whereas the Authorizad officar of Hero FinCorp Litd., 2 Non-Banking Financial Company Printing N Packaging a Parinership Firm may be registered under Part | of Chapter XX
{duly registered with Reserved Bank of India) urder the provision of the Securifisation and of the Companies Act 2013, as a company kmifed by shares
Reconstnuciion of Financial Assets and Enforcement of Sacurity Inferest Acs, 2002 (54 0F 2002} | | 2- The principal objects of the company are as follows:
(hereinafier referred to as “SARFAES| Act, 20027 having Its Registered Office at 34, Community &. To take over, acquire and purchass as & going concern the business camed onby a |
Centra, Basant Lok, Vasant \ihar, New Delhi- 110057 (hareinafter raferred to as “HFCL") and in firm in the name and slyle of M's. NPP Printing N Packaging consisting of 4(Faur) |
exercisa of the pawers conferrad under Saction 13 {12} raad with Rule 3 of the Sacurity Inferast pariners namely Mr. Vishal Vishawnath Todi, Mr. Vaibhav Vishwanath Todi, Mr. Vigay |
{Enforcemeant] Rule, 2002 issued & Demand Notice dated 05.08.2022 calling upon: Vishwanath Chamaria and Mr. Parag Vishwanath Chamaria having its registered |
1. WIS RAJNIKANT & CO (BORROWER] HAVING ITS OFFICE AT: SHOP NG, 3, 1814, BARA IMAN office EIIFIEII:N:I.-'I—"I-C'?.'WII'IQ Mo, B, 44th Floor, D.B. Waoods, Gokuldharn, Krishna Vatika |
STREET NULL BAZAR, MUMBAIL, MAHARASHTRA - 400003 Foad, Goregaon (East), Mumbai - 400 063 together with all iis assets, properies, |
ALSO AT, GROUND FROCL, 183, NAMKWALA CHAWL BARA IMAN ROAD, TWEO TANK ROAD outgoings, book debts and liabilities. Together also with the full benefit and advantage |
MUMBAL MAHARASHTRA - 400003, of all the subsisting contracts, arrangements and choses in action and the full benefit |
ALSO AT: DUS02, PARSHWA KUNL MARHURA DAS ROAD, NEAR SHANTILAL MODI BUNGLOW and advantage of the Export and Import License granted by the Government and the |
MUMBAL KANDIVALI WEST MAHARASHTRA-SOO0ET quota rights, if any, attached therato as also the moveabla properties including
ALSD AT 202 PRATIC COZ0P HOUSING SOCIETY, MATHURDAS ROAD, KAMDIALL WEST furniture, fixtures, stock in frade and other moveable’s and articles and things and the |
MUMBEA MAHARSSHTRS - A0C0ST paraphernalia of anincidental and in relation o the aforesaid business incusive of its |
Mr. UMESH DULLABHDAS SONPAL (CO- BORROWER) D602, PARSHIWA KUMNJ. MARMURA DAS beneficial right fitle interest and goodwill thereod for the consideration.
ROAD, MEAR SHAMTILAL MODI BUNGLOW, MUMBAL KanDiALI WEST, MAHARASHTRA-4O006T b. To cary on, in India or elsewhere, the business of Manufacture, Printers, Imporers,
3. BHARAT DULLABHDAS SONPAL (CO- BORROWER] RESIDING AT: 207 PRATE CO-0P HOUSING Exports and Dealers of all kinds of packaging containars including  but nof limited to |
SOCIETY, MATHURDAS ROAD, KARDIVALL WEST. MUMBA! MAHARAZHTES - 400067 cartons, boxes, cases, bags and ofher packing condainers of paper, paperboard,
MR, PARUL UMESH SOMPAL (CO- BORROWER] DVG0Z, PARSHWA KUBLL, MARHURA DAS ROAD cellulose wadding or webs of cellulose fibres, box files, letter trays, and similar
HEAR SHANTILAL MOD BUINGLOW, MUMEA! KAHNDIALL WEST, MAMARASHTRA-40006T arficles, of paper or paperboard of a kind used in offices, shops or the fike- folding cariong,
o repay the amount mentioned in the natice being Rs. 1,49,66,614.18/- (Rupees One Crore boxes and cases, of corrugated paper, non-cormugated paper and paperboard,
Forty Nine Lakh{s) Sixty Six Thousand Six Hundred Fourteen And Paise Eighteen Only), . To carry on, in India or alsewhere, the business of Manufacture, Printers, Impariars, |
along with interest as on 25.08.2022 within 60 days from the date of receipt of the said notica. Exports and Dealers of prinied books, brochures, leaflets and similar printed matier, §
“The bormower'Guarantor having faed to repay the amount, notice is hereby given fo the whether or not in single sheel, folded or atherwise, pamphlets, booklets, brochures, |
borrower and the public in general that the undersigned has taken possession of the property |eaflets and similar printed matter.
descrived harein below in axarcise of powars conferred on him under sub-section {4 of Sectlon d. Tocary on, in India or elsewhere, the business of Manufackure, Priners, Imporiers. Exports |
13 of Act read with Rule 8 of the Security Interest (Enforcamant) Rules, 2002 en this the 09™ and Dealers of articles for the convayanca or packing of goods, of plastics; stoppers,
day of October, 2023 lids, caps and other caosures, of plastics - boxes, cases, crates and similar articles.
The: barrower in parficular and the public i general s hereby cautioned nol to deal with the &, To carry on, in India or elsewhere, the business of Manufacture, Printers, Impariers,
F— rapery and any dealings with the proparly will be subject 1o fhe change of "HFCL" for an Exporis and Dealers of paper, paper board, cardboard, containers, packing |
For Nakoda Group of Industries Limited En-r.EIunIl Rs. t,dsI:ﬁa,mfw- [Rupe;;ugnefﬂrme Fnrtj'IhIinE Lakhis) Eiut:,- Six Thousand mFIer,a,Is_ labels and ﬁﬁ.aﬂhﬂﬁwepaﬁm made out of paper, plastic, fim, fgu, rigiﬂ 3
On Behalf of the Board of Direclors Six Hundred Fourteen And Paise Eighteen Only) and interest other charges thereon boxes, blister foil and sirilar type.
3d/- 23.08.2021. 3. Acopy of the draft memorandum and articles of association of the proposed company |
Mr. Jayesh Choudhary _ThE attention _:-T fhe E!:nr.rnm%‘r is invited to pravisions of sub-section (8) of section 13 of the Acl rna:,r ba inspectad ;al1hE_ r_ﬂguste-rgﬁ office at Flat Mo, -1:_1131. Wing M, _E_44Li'. Flaor, D.B,
Date: October 10, 2023 Whole Time Direclor in respect of fime available, io redeem the secured assat Woods, Gukuldhal_ﬂ. I{r:s.nna*,tanka Hu:ad.Gur_eg;aun |_IE:15t].II.-1ur.nI:|a|--. 400063 oy
Place: Nagpur, Maharashtra DIN: 02426233 DESCRIPTION OF MOVABLE PROPERTIES 15 AS UNDER:- 4. Notice is hereby given that any person obgecting fo this application may communicale |

; i ; ; - o . . . : : ; ALL THAT PIECE AND PARCEL OF "FLAT MOUE0Z ADMEASURING B25 S0.FT CARPET AREA IN their objection in writing to the Registrar of Companies at Mumbai and Central |
Disclaimer: Our Company is proposing, subject to recedpt of requisite approvals, market conditions and other considerations, to isswe Eguity Shares on a rights basis and D WING ON 6™ FLOOR, IN THE BUILDING KNOWMN AS PARSHVA KUMJ, COMSTRUCTED ON Reqistration Centre, Ministry of Corporate Affairs, Indian Institute of Corporate Affairs |
has filed a Letter of Offer dated September 05, 2023 with the Securities and Exchange Board of India, NSE and BSE. The Letter of Offer is available on the website of SEBI at

LAaMD EE-"RING SURVEY NO.BSM AMD CITY SURVEY Hu’ﬁ. B TO G819 AND CT3 HI:I-EJlH |:"EI|:‘|.:|, Bl Miw, E‘. T E. SE[':IfI'I" 5. IMT Mamga_-ﬂl DIS-'II'II::I Gurgaun ng:'.ana _ 122 (a0 |
wwwEbi.gov.in, website of Stock Exchanges where the Equity Shares are listed i.e. NSE and BSE at www.nse.com and www.bseindia.com. Investors should note that mgﬂrﬂ E’ﬂﬂg“ﬁgﬁgﬂﬂﬁmﬂ“ﬁgfsﬁm . H“"L: &ﬁ%“ﬁuﬁﬂ&g; SEEE within twenty-one days from the date of publication of this notice, with a copy to the |
investment in equity shares involves a high degree of risk and are requested to refer to the Letter of Offer including the section "Risk Factors® beginning on page 24 of the : L company atits registersd office

TOWARDS THE EAST : BY THE JADHANJ LAXMIDAS SANITORIUM, ON OR TOWARDS THE

Intimations for Allotment / Refund / Rejections Cases: The dispatch of allotment advice cum refund intimation and inbmation for rejection, as applicable, has been u CIH: UT4B0DL1SITFLCIMGTTA

completed on October 10, 2023. The instructions to (i) Self Certified Syndicate Bank (* 50583 ™) forunblocking of funds in case of ASBA applications were given on October
06, 2023. The lsting application was executed with NSE and BSE on October 07, 2023. The credit of Equity Shares in demateralized form to respective demat accounts of
Allottees has been completed with NSDL and COSL on Dciober 10, 2023. Mo physical shares were aliotted in the Rights Issue. Pursuant to the listing and trading approvals
granted by MSE and BSE, the Equity Shares allotted in the Issue is expected to commence trading on NSE and BSE on or about October 13, 2023, In accordance with SEBI
circubar dated January 22, 2020, the request for extinguishment of Rights Entitlement has been santto NSDL & COSL on October 10, 2023.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE ONLY IN DEMATERALIZED FORM.

DISCLAIMER CLAUSE OF SEBI: The Draft Letter of Offer has not been filed with SEBI in terms of SEBIICDR Regulations as the size is below Rs. 5.000.00 lakhs. The present
Issue being of less than Rs. 5,000 lakhs, our Company is in compliance with first proviso to Reguiation 3 of the SEBI ICDR Regulations and our Company shali file the copy of
the Letter of Offer prepared in accordance with the SEBIICDR Regulations with SEBI for information and dissemination onthe website of SEBI .. www.sebi.gov.in.
DISCLAIMER CLAL'SE OF NSE |Designated Stock Exchange): Itis to be distinctly understood that the aforesaid permission given by NSE should nat in any way be deemed
or construed that the letter of offer has been cleared or approved by NSE; nor does it in any manner warrant, cerfify or endorse the correciness or completeness of any of the
contents of the letter of offer; nor does it warrant that this |ssuer’s securities will be listed or will continue to be listed on the Exchange; nor does it take any responsibility for
the financial or other soundness of this Issuer, its promoters, its management or any scheme or project of this 1ssuer. The Investors are advised to refer to the Letter of Offer
for the full taxt of the *Disclaimar Clause of NSE™ beginning on page 145 ofthe LOF

DISCLAIMER CLAUSE OF BSE: It is to be distincthy understond that the permission given by BSE Limited should not, in anyway, be deemed or construed that the Letter of
Orffer has been clearad or approved by BSE Limitad; nor does it certify the correctngss of completeness of any of the contents of the Letter of Offer. The Investors are advised
to refer to the Letter of Offer for the full text of the " Disclaimer Clause of BSE” beginning on page 145 of the LOF.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF )
THE COMPANY. .

REGISTRAR TO THE ISSUE

COMPANY SECRETARY AND COMPLIANCE OFFICER

Mr. Sagar Darra 4,
239, Bagad Ganj. Nagpur MH 440008 Email: infoi@nakodas.com
Website: wwow.nakodas com Tel: +81 7122778824

Investors may contact the Ragistrar to the 1ssus or the Company Sacretary and
Compliznce Officer for any pre- [ssue’ posi-lssue related matters. &l grievances
ralating tothe ASEA procaess may be addressad b he Regisirar (0 he 15508, with
a copy to the SCSE, giving full defafts such as name, address of the applicant,
nurnber of Equity Sharas applied for, amount blockad, ASBA Account number and
the Designated Branch of the SCSE whena the CAF, or the plain paper application,
as i casa may ba, was submitted by the ASBA Invastars,

w Bigshare Services Private Limited

Office Mo 56-2, 6 Floor, Pinnacle Business Park, Next to Ahura Centre,
Mahakali Caves Road, Andheri (East) Mumbai— 400093

Tel No.: +81 22-62638200,

Fax No.; +91=-22-62638299.

Wehsite: www. bigshareonling.com

E-mail 1D: investor@bigshareoniine, comyrightsissue@bigsharesaling.com
Contact Person: Mr. Mohan Davadiga

SEBI Registration No: INRODOOD1 385

Letier of Offer. This announcement has been prepared for pubdication in India and may not be releasead in the United States. This annowncement does not constitute an offer of
Rigits Equity Shares for sake in any jurisdiction, including the United States, and any Rights Equity Shares describad in this announcement may not be offared or sold in the

WEST : BY THE PROPERTY OF BHAGWANDAS KIKABHAL ON OR TOWARDS THE NORTH: BY
THE PROPERTY OF DR. D.R KHOTE AND PARTLY BY BHAGWANDAS KIKABHAL ON OR

Diated this 11" day-of Octobar, 2023

For Mis. NPP Printing N Packaging |

United States absant registration under the US Securities Act of 1933, as amended, or an exemplion from registration. There will be no public offering of Rights Equity Shares :.nE MIIIEJA:EﬁnlLIIGE19ﬁJPH 'ﬂ:s_l,ﬁ VHE  BIOLIC: TIONE NP A MATHADAZ.  RORD Vijay Ehan:ﬁg :
inthe Lnited States. Sunjeet Comm Date: 11.10.2023, Place: Mumbai Sdi-. Authorizad Officer, Hero FinCorp Limited Partner |

Financi“. ep. .in
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